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Order

For the successive two hearings before the Company Law Board,
none of the parties have appeared. Though the matter has b€en called
twi@, no one has appeared on behalf of the Petitioners, nor anyone has
appeared on behalf of the Respondents. As per the directions issued, the
pleadings have also not been completed.

2. Accordingly, this Petition is dismissed for non prosecution.

fl(ln-""-
(cHIEF IUSTTCE rY.14. KUMAR)

PRESIDENT

MOHAPISRA)

MEMBER O)


